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IN THE MATTER OF:

Original Application No. 156/2023/Ez

DASAI MUNDA
...Applicant
-Versus-
STATE OF JHARKHAND & ORS.
...Respondents

AFFIDAVITFILED BY DEPUTY COMMISSIONER,SERAIKELA,
GOVERNMENT OF JHARKHAND(i.e. RESPONDENT NO. 5 HEREIN).

I1300/ot. 4, a1

I, Ravi Shankar Shukla, son of Late R.S Shukla, aged about ___ years, by
m Occupation - Service under the State Government of
Jharkhand in the office of District Magistrate, Seraikela, Government of
Jharkhand,having its office at Seraikela, Jharkhand,do hereby solemnly affirm

and state as follows:

1. That | am the District Magistrate, Seraikela, Government of Jharkhang
andl am aware to the facts and records in the instant case ang Zome
through the allegations and contentions of the applicant in the Trema

Applicationas such | am competent, to make andaffirm the e

Counter Affidavit.
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2. That } am a law-abiding Citizen of india ar\d.ijgr\; much respect the

Constitution and Judicial System of India.

3. That in pursuance and in compliance to the order dated 18.10.2023 and
19.01.2024 of this Hon'ble Tribunalin the instant Original Application this
Affidavitis being filed by Deputy Commissioner, Seraikela, Government of

Jharkhand i.e. respondent no. 5 to the Original Application.

4. That, the instant Original Application was filed by the applicant before
the Hon’ble Tribunalwho is representing the Jharkhand Adivasi Jan Kalyan

;}xxorcha and has prayed for certain relief before this Hon’ble Tribunal
NN

: S’That | am deal witH only those statements and/or the allegations made
and contained in the said Original Application which are germane for the
disposal of the Original Application. The statements and/or allegations
not specifically dealt with or otherwise replied to shall be deemed to
have been denied and disputed as if the same are set out herein and

traversed in seriatim.

6. That the details of the steps taken in light of the direction issuec W=
dated 12.09.2022 by the Hon’ble National Green Tribunal, Princes

Bench, New Delhi in Original Application No. 421/2021/PB are as foiaws.

h-




i. The unit (i.e. Respondent No. 6 herein)was issued Direction for
closure vide Jharkhand State Pollution Control Board's letter Ref.

B-1867 dated 10.09.2022.

The copy of the direction for closure issued vide Board's Ref. B-

1867 dated 10.09.2022 is annexed herewith and marked

asAnnexure 1.

ii. In light of the direction of closure issued by the Jharkhand State
Pollution ControlBoard the unit (i.e. Respondent No. 6 herein) vide
its letter dated 20.09.2022 has submitted its representation in light
of letter No. B-1011 dated 25.05.2022, letter No. B-1243 dated
30.06.2022 and letter No. B-1867 dated 10.09.2022 and has
\ equested to reconsider the decision and revise the amount of

nvironmental Compensation.

/ The copy of the unit submitted its representation to the Board vide
its letter dated 20.09.2022 is annexed herewith and marked

asAnnexure 2.

In light of above the inspection report was sought from the
Regional Officer, JSPC Board, Jamshedpur vide Ref No. B-2250
dated 18.10.2022 after verification of the reply submitted by the

unit(i.e. Respondent No. 6 herein).

The copy of the inspection report sought from the Regional Ofic=r,
JSPC Board, Jamshedpur vide Ref No. B-2250 dated 12 302022 is

annexed herewith and marked asAnnexure 3.
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iv.  The Regional Officer, JSPC Board. Jamshedpur vide Ref. No. 706
dated 22.10.2022 has submitted the verification report in which

no. of days of violation has been calculated as 56 days.

The copy of the verification report by the Regional Officer. JSPC
Board, Jamshedpur vide Ref. No. 706 dated 22 10 2022 is annexed

herewith and marked asAnnexure 4.

V. In the light of the observations made during verification, the unit

(i.e. Respondent No. 6 herein)was directed vide the office Ref. No.

B-2349 dated 16.11.2022 to deposit revised Environmental

%/ﬂ/;c?%%\ Compensation of Rs 23,62,500.00/- (Twenty Three Lakhs Sixty Two
”\m; 2\

“"/\ N a\ Thousand Five hundred Only) calculated on Nos. of days of

violation as 56 within 15 days of issuance of the letter.

o /\?ﬁjThe copy of the direction issued to the unit vide Ref. No. B- 2349
> \//
N 4

| dated 16.11.2022 is annexed herewith and marked asAnnexure 5.

Vi. In light of the direction issued by the Board the unit has deposited
the Environmental Compensation of Rs 23.62,500.00/- (i.e. Twenty

Three Lakhs Sixty Two Thousand Five hundred Only) vide letter
dated 17.11.2022.

The copy of the unit letter dated 17.11.2022 is annexed her=with

and marked asAnnexure 6.

/. That, this Counter Affidavit is filed bonafide and in the imssrest of
justice.lt is therefore prayed that Your Lordship may kindly be pieased to

0 e A




accept the instant counter affidavit and dispose of the said Original

Application as all compliances are done.

8. | state that the statements contained in paragraph Nos. 1 to 2 are true to

my knowledge, the statements contained in paragraph Nos. 3 to 6are

true to my information derived from the official records of the case,

| verily believe to be true and the rest is/are my respectful

i l.
identified by me and Executant nas
Signed/Put thumb mark in m

}s Ly ~201y
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VERIFICATION

l, Ravi Shankar Shukla, son of Late R.S Shukla, aged about ___ vears, by
Religion - Hinduism, by Occupation - Service under the State Government of
Jharkhand in the office of District Magistrate, Seraikela, Government of
Jharkhand, having its office at Seraikela, Jharkhand, and that | am dealing with
the connected records of the case in possession of the office of Deputy

Commissioner, Seraikela, Government of Jharkhand.

Date:

Place:

Signature
Identified by me:

Advocate




: {c&ﬁ&@iﬁﬁ&%a ,
=—— JHARKHAND STATE POLLUTION CONTROL BOARD

T-A. DIVISION BUILDING (GROU! LOOR), HEC, . RANCHI-834004
“p";' Phone: - 2400852 o, wmﬁ g@%ﬁ:éﬁgmﬁcﬁ@ .L;W
Ref. Leﬁer(;ﬂ’)g_ %5 €7 Ranchi Dateg:- i& i}q .
From
Y. K. Das
Member Secretary
b e
M/s Nilachal Iron & Power L1d. (550 TPD) =
Mauza- Ratanpur, Kandra Chandil,
Dist- Saraikels Kharsawan
under section 27(2) of the Water (Prevention & Controj of Pell
Act, 1974 and under section 21(4) of the Air {Prevention & Control of Pollution) Act,
Sir,
Whereas, you have obtained Consent-to-Establish {CTE), Ref No. 267 dated 17.12.2003 and Ref No.

1839 Ranchi, Dated 0] 04.2009 for Sponge Iron Plant - 2x100 TPD, Sponge iron Plant - 1x500 TPD,

Captive Power Plant - 75 MW (WHRB & CFBC)- 75 MW, Coal Washery - 0.9 MTPA
Whereas, Environmenial Clearance {EC}, Ref No. 1101176627 2008 14 I (1) dated 24125000
for expansion of Sponge Iron Plant (35¢ TPD} into Integrated Stee! Plant (0.7 MTPA) atong
with captive Power Plant (75 MW) at Ratanpur - Kandra village, Gamharia Block. Dist- Seraikela

Kharsawan by M/s Nilachal iron & Power Ltd, with point wise compliance report;

Whereas, Consent 1o Operate (CTO) vide Ref No. JSPCR /HO RNC/CTO-6643985/ 20207715 Dated -

2020-03-26 for the production capacity of Sponge lron - 2 X 100 TPD and | X 350 TPD vaidm
30.86.2021 with compliance report; [Inv. 11250.00 Lac]

Whereas, clarification was raised on 57.07.2022 for (1) that, vou have not/partially/incomplets Compiisg
1o specific condition No. 08, 09, 10, 18, 19; (2) that, you have not instalied AFBC Boiler (31 Brict o
disposal of coal char (4) not submitted latest monitoring report from valid laboratory (5ithat Sou e
7ot submitted authorization under HoWM, 2016 {6} that, you have not instalied display boasd &= |
direction of NGT (7) Land document such as sale deed/registered land jease deedirentdecd (800 &
that the agency has fecommended to the Environment Ministry that the emission of SOx z=nd
the boilers of these industries should not exceed 600 and 300 micrograms per cubic mese =
What measures has been adopted for its congrol” (%) Why the online monitoring systes S
transmitted to server of the Board?

Whereas, you submitted relevant information/ documents in support on 12.08 2007

Whereas, unit’s Stack Emission data for Jast one vear was examined and &
for 189 nes. days in Stack - | and for 148 days in 2nd Stack. which resesle
or data manipulation by tampering the Onfine Continuous Emission M

P> Whereas, the competent Authority has erdered 1o calcalase the Exeng
: ~ unit as per the Report of the CPCB In-house Commimes o

e,

Rigyi- BC {Nifuchal)- Finalias) - Closures
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Compensation and Action Plan to Utilize the Fund, The ea%mmgfﬁﬁw:mmaf&ff

foﬂowy

%memmxamERtmmms#Ps RATANPUR, DIST - SARAIKELA
KHARSAWAR.

Nature of violation — Avoidance of data submission or daia manipulation by Ianmﬁ:rmg the Online
: Commuous messmn / Eﬂ"‘;uem 'viomimmg sysiems.

EC=PIxN XRXSXL?

Where,
EC- Environmental compensation
PI- Poliution Index of Industrial Sectar
N —Number of days of violation took place
R — A factor in rupees for EC
S- Factor of scale of operation
LF - Location Factor

Now in this case,

PI is to be taken as 90 as the industry belongs to Red category (Iron & Steel (involving processing from
ore/ integrated steel plants) and or Sponge Iron units) (as per CPCB’s guidelines).

N is to be taken as 189 days.
R is to be taken as 250 {(as per CPCRB’s guidelines).

S is o be taken 1.5 as the unit belongs to Large Scale as per Notification No. - S.0. 1702(E) — dae2
01/06/2020 of Ministry of Micro, Small and Medi n Enterprises (S could be&ﬁ fm‘m@. §§f ==
for medium and 1.5 for large units as per CPCB Qa;d%ﬁmesl

LF is to be taken as 125 as the population of Saraikela Kharsawan is > | million. {District C"
Handbook, Saraikela Kharsawan of 2011} g

Therefore,

EC (Perday) =PIxRx 8 xLF
=90 x250 % 1.5%x 125
= 2 42,187.50/-

Henceforth, the Environmental Compensation for one day comes out to be 2 4238
Environmental Compensation for 189 days comes out 1o be ¥ 79,73 43750 ~ -
Seventy Nine Lakhs Seventy Three Thousand Four Hundred and Thirty Eig '

Whereas, you have been vide this office letter Ref. B-1011 dated 25 52088

30.06.2022 were directed to deposit the Envirenmental Co
Seventy Nine Lakhs Seventy Three Thousand Four Hundred 2
within 07 days of issuance of this letter, but no Environmental
this office, till date. This confirm that you are noi Conversam 55
the compliance of the Board's direction.




- Now, therefore, on the basis of above mentioned facts the competent authority by exercising
the powers vested under section 27(2) of Water (Prevention & Control of Pollution) Aer 1974 and

under section 21(4) of Air {Prevention & Control of Pollution) Act, 1981 and using the pewer

conferred under section 33 A of the water {Prevention & Control of Pollution) Act. 1974 and under
section 31 A of Air (prevention & Control of Poliution) Act, 1981 undersign directs vou to close

down the unit, with immediate effect.
This issues with the approval of competent authority.

Yours faithfully,

Sd/-
(Y. K. Das)
Member Secretary
Memo No{é',} 36 oz Ranchi, dated ..,/ c,/ ‘5{/ zo‘), =

Copy to: Secretary, Jharkhand State Electricity Board, Ranchi/ General Manager, Jharkhand Vidyut
Nigam Limited, Saraikels Kharsawan/ Chief Inspector of Factories, Ranchi for information and
necessary action.

Sd/-
(Y. K. Das)
Member Secretary

Memo No..Jt ’}%%f Ranchi, dated ]9/7/ SR

Copy to: Deputy Commissioner, Saraikela Kharsawan / DFO, Saraikela Kharsawan / GM, DIC.
Saraikela Kharsawan. You are requested to ensure the compliance of the Board.

Sdr-
(Y. K. Das)
Member Secrs E
v ol ~ 1562 —
Memo ?\o.,f}.,...:..\).“,,,l, Ranchi, dated .7.” 2.

Copy to: Regional Officer, Regional Office, JSPC Board, Jamshedpur for infs
action. You are directed to deliver the letter fo the unit from vour own leve
and ensure the compliance and report to this office immediately.

== = -

Rizvk- EC (Nilachal) - Final{ag) - Closures




To,

ShriY. K. Das

Member Secretary,

Jharkhand State Poliution Control Board.
Ranchi,

Sub: Direction for closure under section 27{2) of the water (Prevention & Controi
of Poliution} Act, 1974 and under section 21{4) of the Air (Prevention & control of
Pollutio} Act, 1981- regarding.

Raspecied Sir,

This has reference to your letter No. B-1867 dated 10-09-2022 directing us to
close down the unil.

in this regard we humbly submit that in response to your 19 & 2% Show Cause
notices we clarified that our plant was shut down for 133 No of days as against 189 days
as indicated vide your-show causs istter No. B-1011 and letier No -1243.

We therefore humbly request you to reconsider your decision directing us o
cicse dawn the unit and accept the compensation for 56 days.

e 189 days — No of days shutdown indicated in show causes.

133 days — No of days shutdown as clarified by us in our submissions dated
28-05-2622 & 25-07-2022.
56 days :

Tiigards,
your Faithfully

: ;
b e AT ST o
%y 3o ~

e

Authorized signatory./

cEto: Regional Officer, Regional Office, JSPC Boers. 7

10
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=== JHARKHAND STATE POLLUTION CONTROL BOARD
T RelnRmgewnemiobmeoesmen
SRS

1 = =
VemuNoISPER il . gy S Ranchi, Daed .. S5//¢) Te 7
$ - F = ‘ -
Frome -
Y. K B

Member Secretary

Regional Officer,
3SPC Board,
Regional Officc-cum- Laboratory, Jamshedpur

Sub: - Verification report in the lght of letter submitied by unit M/s Nilachal Tron & Power Lid,
(350 TPD) Mauza- Ratanpur, Kandra Chandil, Dist- Saraikela Kharsawan against
direction of closure issued vide B-1867 dated 16.09,2022 - Regurding

With reference to above, direction for closure under section 272} of the Water (Provention &
Control of Pollution) Act, 1974 and ender section 21(4) of the Air (Prevention & Contral of
Poliution) Act, 1981 has been issued to anit Ms Nilacha! fron & Power Ltd (350 TPD) Muusn-
Ratanpur, Kandra Chandil, Dist- Saraikela Kharsawan apainst direction of closure issued vide B-
1867 dated 10.09.2022 with the direction w0 close down the unit, with immediate effeer. Copy

enclosed,
Unit has submitted reply dated 20.99.2022 in the light of the above suid direction deciaring
that their unit was closed for 133 no. of days as against 189 days. Usit has requested 1o re-consider

decision and accept the compensation for 56 days.

You are, therefore, directed to send verification report with clear comments af the sarbies

Encl. A7A

o as}

MembexSeeretiny

N

Rizvi-Olficntlinatl) 2073491
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JHARKHAND STATE POLLUTION CONTROL BOARD
REGIONAL OFFICE-CUM-LABORATORY, MB/15 NEW HOUSING COLONY
ADITYAPUR, JAMSHEDPUR.

E. mail.- jspcb.jsr@gmail.com Website- jspeb.nic.in Phone— £657-2383241

- S e
dleg 0 o=

o Datea. 221022

J.P. Singh
Regional Officer,

The Member Secretary.

Jharkhand State Poliution Centirol Board,
Ranchi,

Sub: ~ Verification report in the light of submission made by M/s Nilachal fron & Power
Ltd, Ratanpur, Kandra Chandil Road, Saraikela Kharsawan against the E.C.

Ref - H.Q. Letter No.- B-2250 dt- 18.10.2822

Sir.

With reference to subject noted above, the details of plant shut down, data transterred
0 JSPCB server is herewith attached. According to the details as above. No. of violation days alsc
calculated.

Hence, necessary action may be taken at HQ. level for E.C.

Enel ;- As above.

Yours faithfully,

2 e leg]
{J.B. Sinzh!
Regional ofhcer.

13 _Eegfi0dz apt
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JHARKHAND STATE POLLUTION CONTROL BOARD

REGIONAL OFFICE-CUM-LABORATORY, MB/15 NEW HOUSING {,QL{)\Y
ADITYAPUR, JAMSHEDPUR.

E. mail.- jspcb.jsr@gmail.com Website- jspeb.nic.in Phone— 6657-2383241

Plant Shut Down & Light up details of M/s Nilachal fron & Power Lid, Ratanpur,
Kandra Chandil Road, Sarsikela Kharsawan

3 Si. | Period ; Shut Down & Restart No. of days of Plant
: ,‘ . Shut dewn/ Data not
= H transferred. :
11102042021 10 { Informed to Supdt. GST. 44 days ;
| 14.05.2021 { Light up information sent to GST. ;
12, 129.06.2021t0 Plant shut down informed to Board. 62 days
i 31.08.2021 Informed about light up te Board. e
3. 163122024 Informed to GST aboul s down from 8 days ;
23.11.2021 1025.11.2021 = =
4. (09022022 Informed to GST dept & JSPCB for Shut | i1 days
= down for 08.02.2022 and light up 18.02.2022 E
| 24832022 Informed 1o JSPCB about burning of analyzer 8 days
e from 24.03.2022 10 30.03.2022
- Data transferred details
i 8k Menth ; | No. of days
27 | April to May, 2022 17 days =
2. Junefo Aug, 2022 ' 30 days &
'3 Septto Oct, 2022 61 days
£ 4 ‘ Nov, 2022 : 22 days
i3 Dec to Jan, 2022 ; 62 days
i 8 Feb, 2022 17 days
¥ March, 2022 23 days
P Tota! days 232
| Plant shut down & data not transferred | 133
. Total Days Sy - o o
3 52 days Shutdown informstion provided to GST Dept.
4. Mo. of days data not transferred - S56days

Hence, E.C. for 56 days may be deposited.
Copy of Data attached.

%

“AAjeiie )
{5.A. Khan)

ST

T

310_Eng/2022 Apf

T,
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JHARKHAND STATE POLLUTION CONTROL BOARD fOEY
7.A. DIVISION BUILDING {GROUND FLOOR}, HEC, A, RANCHI824003 L
Phone: - 2400852, 2400251 Fax -- 085%-2400855. Wobsite -www {socborg =
Ref LeterNo._£3- 2 745 R Dstees 1o ] 13

From
¥, K. Das
Member Secretany
M/s Nitachal jron & Power Ld. {5
Mauza- Ratanpur, Kandra Char
i)isi- Saraikela Kharsawan

Sub: Direction under section 33 A of the Water (Prevention and Control of Peliution) Act, 1974
and under section 31 A of the Air (Prevention and Control of Pollution) Act, 1981 -
regarding.

Whereas. you have obtained Consent-to-Establish {CTE). Ref Ne 367 daed 171220603 and Rel No.
1839 Ranchi, Dated 81.04.2009 for Spor i - 2x100 TPD, Spenge iron Plant - ix506 TP
MW {WHRB & CFBCH 75 MW, Coal Washery - g9 MIra

Caplive Power Plant

Wheress. Environmental Clearance (EC). Ref No. -11011/6627 2008 1A 1l ) dated 25,72
for expansion of Sponge fren Plamt (350 TPD; im0 Imtegrated Stecl Plant (0.7 MTPA) :
with caplive Power Plant (75 MW) i Ratanpur - Kandm village, Gamharia Block, Dist- Seraik
Kharsawan by M/s Nifachal iron & Power Lid. with paint wise compliance seports

s JSPCB /HO ARNC/CTO-6643985 20201715 Datcdi
fron - 2 X 100 TPD and 1 X 730 TPD valid up w0

Whereas, clarification was raised oa 27.07.2021 for (1) that, you have nopartially/incompiste complic
10 specific condition No. 08, 09, 10, 18, 19: (2) that, you have not installed AFBC Boiler {3} Brief abow
disposal of cosl char {4) not submitied latest monitoring report from valid laboratery {5) that , you e
not submitied authorization onder HoWM, 2016 (6} thal, you have not installed dispiay board as o=
direction of NGT (7) Land document such as sale deed/regisiered land lease decdfront deed (R iEis ]
that the agency has recommended to the Environment Minisiry that the emission of SOx and NOx &
the boilers of these industries should not exceed 6806 and 300 micrograms pey cubic meure respecs

What measures has been adopted for its contrel? {9) Why the online monitering system data is &
transmitted to server of the Board?

Wheress, you submitted refevant information/ documents in support on 12082821

Whercas, unit Stack Emission dat for fast onc year was ¢X
189 nos. days in Stack - 1 and for 148 days in 2ne
data manipulation by tamperiag the O Continy

i Stack, which reveals avoidange == ¢

Whereas, the competent Authority has erdered 10 caleuiate the Environmente! =
unit as per the Report of the CPCB In-house Commitize on Methodology for As
Compensation and Action Plan to Utilize the Fund. ‘The calculation of Evene =
follows: & :

Rizvi- oy Comp INiachal) - gE(RiV%SEO}f: i




CALCULATION OF ENVIRONMENTAL COMPENSATION OF
MWBON&NWUMD.M‘PS-K&TM DIST - SARAKELAR
KHARSAWAN.

Nature of viplaticn — Avoidance of da submission of dala manipulation by tampering te Online
Continuous Emission / Effluemt Monitoring systems.

Basis to levy the Environmental Compensation — Poliution index
The environmental compensation is based on the foliowing formuia:

EC= PIXNXRXSXLE

Where,
EC- Environmental compensation
P1- Pollution index of Industrial Sector
N -Number of days of viclation tock place
R - A factor in rupees for EC
S$- Factor of scale of operation
LF - Location Factor

Now in this case,

Pl is to be taken as 90 as the industry belongs tc Red category {ron & Steel {invelving prosussing from
aref integrated steel plants) and or Sponge fron units}{as per CPCR's guidelines).

N is fo be taken as 189 days.

R is to be taken as 250 {as per CPCRB’s guideiines).

S is to be taken 1.5 &s the unit bel s Large Scale ss per Notification No. - 3.0 1702(E) — dated
5178672020 of Ministry of Micro, Sm Enterprises (S could be 0.5 for micro of smail, 18
tor medium and 1.3 for large units as per CPCB Guidelines).

LF is 1o be taken as 1.25 ss the population of Saraikela Kharsawan is > 1 million. (Onuid Lo
Handbook, Saraikela Kharsawan of 201 1)

Therefore,

EC (Perday) = PIxRxSxLF
=90 x250x 1.5%1.25
=¥ 42 187.50/-

tenceforth, the Environmental Compensation for onc day comes out @ be T 4218755
-
?

Environmental Compensation for 189 days comes oul 0 he 2 79,73437.50/- ~ ¥
Seventy Nine Lakhs Seventy Three Thousand Four Hundred and Thirty Eight Rupees

Whereas, a show cause notice was issued vide this office letter No. B-1011 dated =
environmental compensation shall be imposed against your unit on the grounds me

Whereas, 2nd show cause notice was issued vide this office leter No. B¢ see o
depesit the Prvironmental compensation of 757343750~ =T 197340 & Niag

j.akhs Seventy Three Thousand Four Hundred and Thirty Eight Repesste =

Whereas, the unit vide its letter dated 20.09.2022 has submilt

{011 dated 25.05.2022 and letter No. B-1243 dated 3066

decision and revise the amount of Enviroamental Compensation
=

3

=

iose Tow o Nilachall = SC (REVISED}




18102022 1 «;n'* erification report with clear comment in hglht of the

request of the mmt,

Whereas, the Regional officer, ISPC Board, Regional office-cum-laboratory, Jamhedpur ‘-"idi:? Rel Ne
706 dated 22.10.2022 has submitied his repent and bas recommended that EC for 56 days may be
deposited.

Whercas, the revised Environmenlal Compenssiion zganst your amil wss calculaicd in hight of the above
mentioned recommendation of :h: Regional officer, JSPC Beard, Regional ffice-cum-lsbermtory,
Jamshedpur as per the Report of the CPCB in-hease Commuiiee on Metholoiogy for Assessi

- Environmemtal Compensation ar.d Action Plan to Utilize the Fund. The revised amount of environaental
compensation for 56 days amounts to ¥ 23,62 560.00'- {(i.e. Twenty Three Lakhs Sizty Two Thousand
Five hundred Only).

Now, therefore, in view of the above and by exersising the powers conferred under seciion 33 (Aol the
Water (Prevention and Contrel of Poliution) Acy 1974 and under section 31 (A) of the Air (Prevention
and Control of Pollution) Act, 1981: it is, hereby, cirecied to deposit the Environmental Compensation of
23,62,300.00/- (i.e. Twenty Three Lakhs Sixty Twe Thousand Five hundred Only) within 15 gays
<.>i issuance of this letter, in case of filure 1o do so an interest of 12 % per annuss will be charped and
iegal action may be initiated,

This issues with the approval of the compeien: authority.

Yours Faitbfully,
Sd/-

(Y. K. Das)
Member Secretary

Ranchi, Dated 14/ ictie

Copy t0: The Regional Office, ISPC Board, Regional nfﬁce@érrf}ahcmoryt Jamshedpur for informa
and necessary action.

Rf'w- Env Comp \N"Et‘ﬁﬂ -5C fREWSED)"

o)

T e ]
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Whereas, the Regional officer, ISPC Beard, gj onai ce-cum-laboratery, Jasshoedpur was dirscied
vide Hef, No. B-2350 dawed
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Date: 17/11/2022

To.

Shri Y. K. Das

Member Secretary,

harkhand Stats Poliution Contrci Board.
Ranchi.

Sub ¢ Direction under section 33 A of the Water (Prevention & Conyol of
Poliution) Act, 1974 and under section 31 A of the Air (Prevention & control of

pollution) Act, 1981- regarding.

This has reference to your letier No B-2348 dated 46/11/2022. In s regard as
directod by your good self we are daposiing 8 Demand Draft No 507205 dated
16/1112022 w: tavour of Momber Secretary, Jharkhand State Poliution Contro! Board

for Ruypees 23,62,5007- ( Rupses Twenty Three Lakh Sixty Two Thousand Five

3 Hundred.) 1s being attached, it is towards ihe revised £pwironmentat  ompensatas
under reference
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Encl. Demand Draft in original as above.
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